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Central Administrative Tribunal

Principal Bench

C.P. No. 304 of 2000

I n

O.A. No. 996 of 1994

New Delhi, dated this the " 2001

KON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
KON'BLE DR. A. VEDAVALL1, MEMBER (J)

Shri R.R. Makhi ja,
S/o late Shrri Sobha Ram Makhija,
R/o 1515, Mukherjee Nagar,
De1h i —110009.

(By Advocate: Shri B.B.Ravalj

Versus

1. Shri Prbhat Kumar,
Cabinet Secretary,

Govt. of Ind i a,
Rasht rapat i Bhawan,
New DeIh i —110004.

AppIi cant

2. Shri E.A.S. Sarma,
Secretary,
Ministry of Finance,
Dept. of Economic Affairs,
North BIock,
New DeIhi—11O0O1.

3. Shri A.S. Duiat,
Secretary,
Research & Analysis Wing,
Cabinet Secretariat,
Room No. 7, Bikaner House Annexe,
Shahjahan Road,
New Del hi-110011. .. Respondentls

(By Advocate: Shri P.H. Ramchandani)

ORDER

S.R. ADIGE. VC (A)

Heard both sides on C.P. No. 304/2000.

2. AppI icant's counsel does not deny that

the Tribunal's order dated 10.9.99 in O.A. No.

996/94 has been compIied with, but contends that
bsca.s. of g.oas delay by raapondanta
-".Ply.ng .,,h Ihoao orders af,ay ,ha proaan, c.P.
— f.lad app,loam ,a ant.tlad to pay.ant of

f n

interest and costs.



I

J.

Vi'
While »i oan be nobody'scase thai j

avoidable delays should be condoned^ in contempt

proceedings^ we have to go strictly by the terms of

the Tribunal's order in respect of which contempt ts

a I leged, and as payment of interest and/or cost isas

not directed in the order dated 10.9.99, we cannoi

direct payment of interest/costs in the presoni

contempt proceedings and/or proceed against

respondents for contempt of court for non-payment of

the same.

4. With theabove observations the C.P. is.

therefore, dismissed. Notices discharged.

(Dr. A. VedavaI 1 i) (S.R. Adige)
Member (J) V i ce Cha i rman (\)

kar t h i k


